BEFORE THE 28IQATIONAL GREEN

TRIBUNALAT PRINCIPAL BENCH, 7

NEWDELHI
Execution Application No. 48/2023 In
Original Application No. 427/2023 (I.A. No.
873/2023)

Ashok Chandra Gautam
Applicant |

Versus

Governing Body Members
Of Piyush Heights Residents

Welfare Association & Ors. Respondent(s)

Factual Report on behalf of Haryana Pollution Control Board by

Regional officer Faridabad in the Matter of Ashok Chandra

GautamVs Governing Body MembersOf Piyush Heights Residents

Welfare Association & Ors.

1.0Background

Vide its Order dated 22.12.2023 in the matter of Ashok Chandra Gautam Vs
Governing Body Members of Piyush Heights Residents Welfare Association &
Ors. Hon'ble NGT issued the following Directions:

Grievance in this application Is against failure to prevent violation of order of this
Tribunal order dated 25.08.2023 passed in Original Application No. 427/2023.
Submission of learned Counsel for the applicant Is that in the joint factual and
action taken report submitted before the Tribunal, it was stated that the action

against the temple building constructed on the open space/green area will be

N



taken within a period of one monthzcﬁélconsidering the said report, the original
application was disposed of but the respondents have not complied with the said
statement and have not acted in accordance with the said statement.

NGT Directions in order dated 25.08.2023.

As per the above report, a temple is found to be under construction on open
space/green area and action has already been initiated against the said
construction. Along with report, the order dated 10.05.2023 passed by the
District Town Planner (Enforcement), Faridabad (exercising the Powers of DTCP
Haryana) under Section 10(2) of the Haryana Development and Regulation of
Urban Areas Act, 1975 has been placed on record. The report also reveals that
the action is proposed in pursuance to the said order.

The above sequence of events reveal that the order has already been passed by
the concerned statutory authority and parties are taking consequential
steps/remedial action before the appropriate authority, therefore, at this stage,
no interference by the Tribunal is required.

NGT Directions order dated 22.12.2023

Issue notice to the respondents. Applicant is directed to serve the respondents

and file affidavit of service on or before next date of hearing.

2.0Factual Report

That,in compliance of order dated 22.12.2023 the Deputy Commissioner
Faridabad has directed the Senior Town Planner Faridabad and Regional office
Faridabad to submit joint factual Action Taken Report vide memo. No. LFA/15-
16-G-11/2024 dated 12.01.2024 (Annexure-R/1).

Further, the Senior Town Planner Faridabad, Circle Faridabad has appointed
District Town Planner (Enf), Faridabad vide Memo No0.92 dated 09.01.2024 in
case of Sh. Ashok Chandra Gautam Original Application no.427/2023 against

Governing Body MembersOf Piyush Heights Residents Welfare Association

)



282 ' L,

&O0rs. in the National Green Tribunal Principal Bench, New Delhi and requestec
to examine the same and file the reply to defend the case on behalf of this
office.(Annexure~R/2).
Further Deputy Commissioner, Faridabad has issued a letter to the District Town
Planner, Enforcement, Faridabad vide memo no. LFA//146-150/G-11/2024 Dated
09-02-2024 and requested to take necessary action on said matter as per
directions of Hon'ble NGT and submit report vide order dated 22-12-2023
(Annexure-R/3)

It is submitted that no action has been left pending on the part of
Haryana State Pollution Control Board and remaining actions are required to be

taken by Department of Town and Country Planning, Govt of Haryana.

PLACE : Foidlsbod SANDEEP SINGH

Regional Officer
DATE : 2—6/2 )1L\ Faridabad Region

Report is submitted for kind consideration.



uttice ot The Dopu%# nmissioner, Faridabad
| wfery € rﬁm, RIS
" Telephono no. 0120-2227036, 2226604 Emall:-defbd@hry.nic.in

To
1. S.T.P, Faridabad
2. RO, HSPCB, Faridabad.

Memo. No. LFA/ VS 16 /G.12024  Dated hS‘,Ul’&n_H;

Subject:- ““Order dated 22/12/2023 In the Execution Application No. 48/2023
in Original Application No. 427/2023 (LA. No. 873/2023) Ashok
Chandra Gautam Vs Governing Body members of Piyush
Helghts Resldents Welfare Associatlon & Ors.
In compliance of order dated 22/12/2023 in the Execution Application
No. 482023 in O.A No. 427/2023 (IA No. 873/2023) Ashok Chandra Gautam Vis
Governing Body Members of Piyush Heighls Residents Welfare Association & Ors
SDM, Faridabad Is appointed as representative of District Magistrale, Faridabad.
You are directed to submit joint factual Action Taken Report regarding action
against the temple building constructed on the open space/ green area as per said
orders and to submit the same lo Hon'ble NGT before the next date of hearing i.e.

28/02/2024.

for Deputy Commissloner,
Faridabad ¥

Endst No. LFA/  "T—  /G12024 dated \3|oi|acry

A copy of abbve is forwarded 1o the following for information and
necessary action please.
1. SDM, Faridabad. ;
2. ADA, DC office, Farldabad,
3. All other respondents,

G

for Deputy Con'l'ml_sslcmcr,
Faridabad. 'V

—— ——————

Office- 1" .2 Floor, Minl Secretarlat, Sector-12, Faridabad.
wrbwu-gunn Bda oW, wyoliom, a1, @ g
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. OFFICE OF SENIOR Tow%%nr.n. FARIDABAD CIRCLE
F A J
HSVDP Office Complex, Sector-12, Faridnbad \ —
YWmey e — P L

Tol, No. 0120. 2220705
E-mnll: atpb.faridabad.tep@gmail.com

} ‘

To -
District Town Planner (En), - ”\J(/TI’F‘TU
Faridabad. AR

A //} Lxoe
Doted oyl JLLT

Memo No.
Asholk Chandra Gautam V/s

Sub:- LA No. 873 of 2023 title as Sh.
Helghts Residents Welfare

Governing Body Members of Piyush
Association & Ors.

On the subject cited matter, it is intimated that Sh. Ashok Chandrz

Gautam has filed a Original Application no. 427/2023 against Governing Body

Members of Piyush Heights Residents Welfare Association & Ors. in the National

Green Tribunal Principal Bench, New Delhi. A copy of the said application along

with eclosers is enclosed herewith with the request to examine the same and file

the reply to defund the cass on Loha!f of thiz officc. The asut doto of heanng s

25.02.2024.

This may be treated as MOST URGENT.

DAJAs above /

Senior Town Planner,

Faridabad Circle,
Faridabad
kpdet No. CiL Dated: Dq?D(l ?_DQ—L[
»ollition Control

A copy is forwarded to Regional Officer, Haryana State
Board (HSPCB) Scc-16-A, Opp: Hewo Appurtment, Faridabad, for information

please,

Senior Totv Planner,
Furidabhd Cirele,
Pavidabud.
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Tolophono no, 01202227936, 2226604 Emall:- defbd@hry.nic.in

To, F\y,\,ﬁy.pﬂ- p \’3

District Town Planner, (I:nf),
IFaridabad.

Memo. No. LFA/ W § /G-11/2024  Dated: € -072 - 2674

Subject:-  I.A No. 873 of 2023 title as Sh. Ashok Chandra Gautam V/S
Governing Body Members of Piyush Heights Residents
Associntion & Ors.

Please refer to this office letter No. LFA/19-20/G-11/2024 dated
12/01/2024 (copy enclosed) and letter No. 92 dated 09/01/2024 Senior Town
Planner, Faridabad on the subject cited above,

You are requested to take necessary action on this matter as per
directions of Hon’ble NGT vide order dated 22/12/2023 on O.A No. 873 of
2023 and file reply before the next date of hearing i.e, 28/02/2024.

for Dcpu%issioner,

Faridabad —

Endrst No. LF A\‘ - 5o Grlilaoy Dated: ®9-02-2624
A Copy of above is forwarded to the following for information
and necessary compliance:-
. SDM, Faridabad.
2. Senior Town Planner, Faridabad.

3. RO,HSPCB,Faridabad.
4. ADA, DC office, Faridabad.

Gy

for Deputy Comnissioner,

Faridabad, g

Office- 1" -2™ Floor, Mini Secretariat, Sector-12, Faridabad.  ENGLISH LETTER
arateru- wan g R ga, @y ity dae-12, SATAIT |
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